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The learned counsel for the .applicant states 

that the qrievance made in this application does not 

servive as)  during the intervenning period1  the service 

of the applicant has been regularised as a Chemist. 

Accordingly, this application is rejected. However, we 

H 	 reserve the right of the applicant to get this applicant 

revived, if later on she feels that this application 

should be pressed. 
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